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Name of the Corporate Debtor: Blu-Smart Fleet Private Limited

Date of of CIRP: 03-12-2025

List of Creditors as on: 06-08-2026

List of 1 creditors (Employees)
(Amount in INR)
Details of claim received Details of claim admitted of Amount of any Amount of
Sl Name of authorised . Whether % of votin, . mutual dues, Amount of claim N .
No. |representative, if any Name of Employees Date of receipt laimed Amount of claim Nature of claim | related share in COC% if co:::::nt that may be not admitted clm.m under Remarks, if any
verification
party? applicable setoff
1 - Suraj Kamath 22-12-2025 2,56,652.00 2,53,052.00 Salary dues No - - - 3,600.00 - Claim is admitted
2 - N""‘"I‘\Zfsthf:m” 25-02-2026 3,24,402.00 2,96,200.00 | Salary dues No - - - 28,202.00 - Claim is admitted
3 - Akash 10-03-2026 1,17,012.00 27,484.00 Salary dues No - - - 89,528.00 - Claim is admitted
4 - Arvind Sadana 10-03-2026 1,59,540.00 39,855.00 Salary dues No - - - 1,19,685.00 - Claim is admitted
5 - Gopal Mishra 10-03-2026 2,99,753.68 73,138.00 Salary dues No - - - 2,26,615.68 - Claim is admitted
6 - Kuldeep Yadav 07-05-2026 3,47,186.00 2,65,806.00 Salary dues No - - - 81,380.00 - Claim is admitted
7 - Monica Pachori 01-05-2026 39,34,618.00 10,47,960.00 Salary dues No - - - 28,86,658.00 - Claim is admitted
8 - Lekh Rai 03-05-2026 4,66,344.00 1,00,032.00 | _ Salary dues No - - - 3,66,312.00 - Claim is admitted
9 - Bharat Kumar 04-05-2026 5,00,000.00 48,200.00 Salary dues No - - - 4,51,800.00 - Claim is admitted
10 - andeep Kumar 08-05-2026 2,88,177.00 60,426.00 Salary dues No - - - 2,27,751.00 - Claim is admitted
11 - Priya Chakravarthy 05-05-2026 12,58,256.00 8,28,713.00 | _ Salary dues No - - - 4,29,543.00 - Claim is admitted
12 - Moumita Adhikari 10-05-2026 7,67,286.81 - Salary dues No - - - 7,67,286.81 - Claim has been not admitted
13 - Sarthak Ahuija 11-05-2026 9,76,339.00 5,01,412.00 | _Salary dues No - - - 4,74,927.00 - Claim is admitted
14 - Nandan Sharma 13-05-2026 81,08,324.00 18,96,590.00 | _ Salary dues No - - - 62,11,734.00 - Claim is admitted
15 - Basavaraj C 14-05-2026 1,53,380.00 1,36,925.00 |  Salary dues No - - - 16,455.00 - Claim is admitted
Kitturmath
6 - Ritesh Kumaar 4-05-202 4,70,000.00 2,17,214.00 Salary dues o - - - 2,52,786.00 - Claim is admitted
7 - Pranshu Singh -05-202 14,59,778.00 6,18,112.00 Salary dues o - - - 8,41,666.00 - Claim is admitted
8 - Kaushal Pandey -05-202 7,36,729.00 7,12,293.00 Salary dues o - - - 24,436.00 - Claim is admitted
9 - Narayan Swamy -05-202 3,97,560.00 70,000.00 Salary dues o - - - 3,27,560.00 - Claim is admitted
20 - Yaseen Ulla 04-05-202 4,32,730.00 86,546.00 Salary dues o - - - 3,46,184.00 - Claim is admitted
21 - Zubair Ahmad 10-06-202 6,34,777.00 3,69,572.00 Salary dues o - - - 2,65,205.00 - Claim is admitted
22 - Fanindra Narayan 18-06-202 3,29,423.00 2,40,312.00 Salary dues o - - - 89,111.00 - Claim is admitted
23 - Anunay Sarkar 29-06-202 9,60,353.00 4,31,978.00 Salary dues o - - - 5,28,375.00 - Claim is admitted
Total 2,33,78,620.49 83,21,820.00 - - - 1,50,56,800.49 -
Note: THE CREDITORS ARE HEREBY INFORMED THAT:

1. In pursuance of Section 15(1)(c), Regulations 6(2)(c) and 12(1), regulations 12(2) and regulation 13 of CIRP Regulations, 2016, the claimants can submit their claims within 14 days of commencement of CIRP, upto 90th days of commencement of CIRP and also till up to seven days before
the date of meeting of creditors for voting on the resolution plan or the initiation of liquidation, as the case may be, respectively.

2. The Resolution Professional and his team is diligently verifying the claims on a daily basis as per regulation 13 and 14 of CIRP Regulations, 2016. However, certain claims have been provisionally admitted based on the records submitted by the claimants. These claims remain subject to
further verification upon receipt of the complete books of accounts and records maintained by the Corporate Debtor.

3. It is important to note that the submission and verification of claims is an ongoing process. Given the significant volume of emails and documents pertaining to the claims filed against the Corporate Debtor, there might be some delays in the collation and review of claims. This is a
procedural aspect that will be addressed in due course of time.

4. The Resolution Professional assures all stakeholders that the claims are being continuously verified, and the updated list of claims will be uploaded frequently to maintain transparency and compliance with the regulatory requirements.

5_ It is further requested that if any creditors who don't find their names in the present list, may further send a reminder email at the process email id (blusmartfleet.cirp@gmail.com), to follow-up on their claim for quick actions.




